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Dr. M. M. Das: - The Advisory Com-
.mittee that was set up by the Central Social
Welfare Board went round all the impottant
centres of the country, s

Incofue Tax Investigation Commission

“gg:. Shri’ Amar Sitngh. Damars
Will the Minister of Finance be pleased
to state:

(a) whether the income-tax inv«:aiigm-
tion Commmission has finished its work;

(b) if so, the total amount voluntarily
disclosed; -

{c) the total amount assessed by the
Commission; and

{d) thetotaltaxassessed on the conceah;:l
income ?

- The Minister of Revenue and Civil
Expenditure (Shri M. C, Shah): (a)
Not -yet. However, after the dezisions
of the Supreme Court dezlaring ultra vires
certaifn provisions of the Taxation o Income

Investigntion Commission) Act, 1947.
é%cxx of 1947), the wcrk left undisposed of
when those decisions were given has. been
taken over by the Income-tax authorities

themselves. The Comnfission has formally - -

been kept in existence for the investigation
of cases which had been referred to the
Comumission under the Travancore Taxation
on Income (Investi?tion Commsssion)
Act, ani for /deding w'th certain
miscellaneous  pending rmintters  both

" administrative and legai relating to cases ale
ready dealt with by the Commission such as
custody o° records, rectification of mistakes
and references and suits filed by or against
the Commission;

(b) if the Hon"ble Members refer to the
amount of concealed income relating to cases
settled with the assessees concerned by the
Investigation Commission, suwch amount
is Rs. 1857 crores approximately;

(c) R3, 38-7 crores approximately;
and
(1) R:. :6 coores adpproximately,
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~ Shri M., tec? Sl;luhA Tlfw C.’)mmz;si%n
was appointed by the Act of 1947, and the
Commission e:uysm formally as I stated
inmyreply. TheSupreme Courtdeclared
section 5(4) of the Act witra vires in 1954;
latet the Courtalso declared wltra vires \edfoﬂ
$(1) from 17th July 1954. So the cases
that were not disposcd of havg been handed
over to the iacome-tax authorities.
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* (No reply was given).

5t B o fienr : wirgr & o
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Shri M. C. ShahtTheamounnt collec-
ted was Rs. 7- 51 lakhsin cases under section
sur) and Rs. 2-42 lakhs in cases under
s&ction §(4). ‘

/ Sardar Hukam Singh: Are there
any numbesr of cases in waich aizessment
of comcealed incomes wis arrived at after
compromise, ani then they have been.
teopened after finding the concealments?

SheiM.C,8hah: There isaprovision
inthesettlement thatif thereis some 'income
concealed, then that case can be reopehed.
I cannot give the exact number of such
cascs at present,

Shri N. M. Lingam: May I know

" whether Government have considered the

desirability of amenling the Actin view
of the Supreme Court judgment 85 that all
the pending cases can be gone into tho-
roughly and investigation pu.sued further?

Shri M. C. Shah: Yes; the hoa.
Member must. be aware that “already the
Income-tax Act hay beea amended last year,
and another section——section 34(I)(A)—
has been introduccd and it was accepted
"{,,b“h Houses of Parliament. This was
after the Supreme Court judgmant.

Bonus Shares
*950. Shri L. N. Mishra: Will the

_Minister of Finance be pleased 1o refer

to the reply given to Short Notice Qacs.ion
No. B on the 25th Augast, 1955 and state:

(8) waether a decision about imposing
tax 01 bonus shares has been taken; and

(b) if 8o, the dctaﬂs of such taxation'?

The Mipister of Revenue and Civil
ﬁxpu‘zdigu‘re (8hrt M, C. Shah): (a)
ot yet Sir, o Co e

(b) Doss not arise.

Shrl L. N. Mishra: May I ktow
whether ‘Goveraums 1t ever calvulated the
amount of the reveme chat they can get as
a resalt of impoiing tax 01 bonus shares ?





